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The other point is that Mr. Padmanabham
insisted that the Railway Minister should make
astatement inthe House. Iagreed. After
that 1 went and discussed this matter with the
Railway Minister. He said that he was willing
to come and clarify all the doubts about it in the
minds of the Members. Subsequently I told the
Parliamentary Affairs Minister, Margaret
Alvaji, also and 1 alsotold Mr.
Padmanabham  that day ... (Interruptions) I
know, I know.

SHRI MENTAY PADMANABHAM:
Yesterday itself we raised this issue, Madam,
and then you clarified it.

THE DEPUTY CHAIRMAN: Yesterday
also. You raised it the day before yesterday
also. You raised it yesterday also. I observed.
'As there is a lot of pending Government
Business, we cannot take it up today or
tomorrow. We may take it up when the
Railway Minister comes to the House to reply
to the discussion on the Railway Budget
which we had in. the House." Ths is the thing.

It is a part of the record. I am sure, the
Chairman knows about it, that this is a part of
the record. The Chairman is not so ill-
informed, I must inform the Member who said
that the Chairman might not be knowing
about it. There is nothing which the Chairman
does not know of. Everything I sincerely
report to the Chairman. So, the Chairman
knows about it. The Chairman, in his wisdom,
has allowed some matter to be raised by Mr.
Gurudas Das Gupta. I am not aware of what
issue he is raising. I cannot know about at
until and unless he raises it. If there is aything
objetionable, I assure the House that I will rot
allow if to go on record.

Now that we have got over our technical
problem. I think, Mr. Gurudas Das Gupta,
within those parameters if you want to speak,
please speak.

1993] of Contract by the Railways 298

RE IRREGULARITIES IN THE

AWARD OF CONTRACT BY THE
RAILWAYS

SHRI GURUDAS DAS GUPTA: The main
point is irregularity in the award of contract by
the Railways. The first point is- that the
Railways had offered to a firm manufacture of
sleepers as far back as in 1988. After one year,
in 1939, the offer of the contract was given
to  Rayalaseema Sleepers. = The Rayalseema
Sleepers were categorically told that they
will have to manufacture the sleepers in a
particular place. Chan-takani is the place
where they were to manufacture these sleepers.
That was under the contract given. But the
contract was not met by the firm to which it was
awarded. = Where is the irregularity? In 1988,
the offer of contract was made by the Railways,
in 1989, the contract was given to a firm, but
for four years that firm does not agree to enter
into a contract with the Railways It was an
unusual delay of five years. = Why was the
delay?  The delay was because the firm to
which the contract was given did not agree to
locate the manufacturing unit in that place,
where theV were asked to do it by the Railways
because that place was a place infested by
militant activities. Therefore, 'for five years the
contract remained pending and for five years
there was a war of correspondence between the
Rayalaseema Sleepers and the South-Centra]
Railway. This situation undergoes a
dramatic change in 1992. That gives rise
to  suspicion. The dramatic change takes
place because suddenly a  partnership is
formed. This partnership is known as V. S.
Engineering. This partnership, not
according to my information, but
according to the papers that 1 have with me
was formed on  6th April, 1992. I have with
me the Partnership Deed. I have also with me
the Income-Tax Clearance. Both the
papers show that the partnership was
formed on 6th April, 1992. Incidentally, in
the Income-tax clear ance it is shown that the
Managing
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Director of this Engineering firm does not
pay income-tax. My  wife pays income-tax,
but such a firm which has got such an|
important contract, is headed by a Managing
Director, who does not pay income-tax!  This|
is the first point.  The second point is that]
the agreement that was pending for over five
years was suddenly signed by the Rayal-seema
enterprise  with the Railways after the

formation of the partnership ~ agreement.
That agreement was signed on 17th June,
1992. I have also got a copy of the

agreement which categorically suggests that the
location, of the factory will have to be in
Chantakani, the original place where the
Railway had  suggested that the factory
should be situated. This is the third piece of
paper I would like to lay on the Table of the
House. Suddenly on 10th  of  July, the
Railway agreed to enter into a tripartite
agreement. The Award was given to
Rayalseema  Sleepers, but after five years they
agreed that the contract should be executed in
company with another engineering firm. It

was a partnership  which had come into
existence after  five years of the contract.
The firm is headed by a farmer with no know-

ledge, with no expertise in engineering and in
construction at all. Therefore, my third point is-

SHRI VITHALRAO MADHAVRAO
JADHAV (Mabharashtra): Madam, I have a
point of order.

THE DEPUTY CHAIRMAN: Mr. Gupta,
let me listen to his point by order.

SHRI VITHALRAO MADHAVRAO
JADHAV: The hon. Member is levelling
allegations against the farmers. He says that
farmers do not have any knowledge. I strongly
object to this. He is underestimating the
farmers community of this country. He must
take back his words. He should know that
farmers are architects of

this country. I am myself a farmer. I know
about the business also. So the hon. Member
must take back his words. He is indulging in
character assassination of farmers of this
country.

THE DEPUTY CHAIRMAN; I think, we
should not cast any aspersion against any
kind of profession.

SHRI GURUDAS DAS GUPTA: Madam,
what is this?

THE DEPUTY
Please keep farmers out of it.

CHAIRMAN:

SHRI VITHALRAO MADHAVRAO
JADHAV; Madam, he must take back his
words.

SHRI GURUDAS DAS
Madam, then, the most important thing
takes  place. The  tripartite agreement
takes place involving the VS engineering
firm. Five days after the tripartite
agreement,  the location of the factory was
changed. For five years, the Railways were in-
sisting in not changing the  location of the
factory. After five years, it has been
suddenly changed. Within five days after the
tripartite agreement was signed, after ten
days, after the partnership came into
existence, the Railways have found it fit
to change the location of the factory. The
place of location is changed, it is changed...

GUPTA:

SHRI V. NARAYANASAMY (Pon-
dicherry) : Madam, what is the time allotted
to him?

THE DEPUTY CHAIRMAN: I do not
know why he is taking so long. Mr. Gupta,
we have other business to transact.

SHRI KAMAL MORARKA (Rajasthan.) :
Madam, through him for the first time, we are
understanding about the issue.

THE DEPUTY CHAIRMAN: Mr. Gupta,
T have a lot of names for the so-called Zero
Hour itself. Then, I have special mentions.
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SHRI V. NARAYANASAMY:
Madam, I do not know when Mr. Gupta has
become a spokesman of the Indian Express,

SHRI JAGESH DESAI (Maharashtra) .
Madam, we have very important issues to be
raised.

THE DEPUTY CHAIRMAN: If you do
not interrupt him, I will see to it that he
concludes sooon.

. Hwmdl wa afgr ((wweoww)
REA, AT T wy aw ST
. .« (=mEgTw)

SHRI GURUDAS DAS GUPTA: Madam,
I will take only two minutes.

Madam, I will come to the crucial point.
Why I call the whole award of contract as
irregular is because the Railways have agreed
to change the place of location of the factory
after five years, after a particular partnership
firm came into existence and after the
tripartite agreement has been signed among
the partners.

THE DEPUTY
Please be fast.

SHRI GURUDAS DAS GUPTA: This
unusual favour is being shown to a particular
engineering firm which is supposed to be
headed by a person who was a farmer in
profession, with no expertise in engineering at
all  Unfortunately.,...

SHRI V NARAYANASAMY: He is
insulting the farmers.

CHAIRMAN:

THE DEPUTY CHAIRMAN: He
is not saying anything against the
farmers.

SHRI GURUDAS DAS GUPTA' Madam,
unfortunately after. ..

SHRI JAGESH DESAI: A person who
heads a Arm need not be an expert. Perhaps,
the hon. Member does not know about it.

SHRI KAMAL MORARKA: Mr Gupta
has not levelled even a single allegation
against anybody. Members from the other
side are unnces-

[31 MAR.
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sarily getting agitated. His main complaint
was: How could the Kail-ways get
enlightment after five years?
(Interruptions) ...

THE DEPUTY CHAIRMAN: Mr. Gupta, |
request you to be brief. I have got a lot of
business.

SHRI GURUDAS DAS GUPTA. I am
coming to the most important part. The most
important part is that the Managing Director
of the Partnership firm,..

IagwEf - W wRE § § 9
® 7w foemr
Everyone TERT TEW FIfAT |

Fifee

Have courtesy towards other Members also.

SHRI GURUDAS DAS GUPTA: The
Managing Director of the partnership firm
resigned shortly after the contract was
awarded to the two engineering firms and
after the Railways had agreed to relocate the
place. Therefore, the Managing Director  of
the firm appears to have been that
important an individual whose  presence
might have influenced the Railways in
changing its decision. He is no other person
than the * of an important person of this
country.

SHRI DIPEN GHOSH: Who is that
gentleman?

THE DEPUTY CHAIRMAN: Now that is
over. (Interruptions).

SHRI MENTAY PADMANABHAM:
Madam, after what Mr. Gurudas Das Gupta..
. (Interruptions).

THE DEPUTY CHAIRMAN: Just a
minute, please.

SHRI MENTAY PADMANABHAM
(Andhra Pradesh): The South-Cen
tral Railway is guilty of gross irregu
larities. This is a contract...........c........
(Interruptions).

THE DEPUTY CHAIRMAN: Sikander
Bakht Saheb, let me restore order

will get a

chance.

T[ ] Transliteration in Arabic Script.
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first. I will permit you. (Interruptions). I want
Members to please restore order. Today is
the last day of the Session.

SHRI YASHWANT SINHA (Bihar)
*Madam, I have the Chairman's permission.

THE DEPUTY HAIRMAN: Has the
Chairman given you permission sub-
sequently? (Interruptions). Just a minute,
please.

»t farsay awa  (meq wew)
Tzr GIfEAr, TR 9% 0¥ sl o A
& ATQA T ORI T N D A

A % fay w80 a1, .. (S73A™)

wﬂkmd’
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THE DEPUTY CHAIRMAN:
Sikander Bakht Saheb, we all respect the
Leader of the Opposition. I want that thare
should be order in the House when I can
permit you to speak. So, let me restore order
when you can speak and be heard properly.

T

SHRI PRAMOD MAHAJAN
(Maharashtra): Then, till order is restored, you
cannot allow all the Members. It is only as if
the Leader of the Opposition is creating
disorder...

THE DEPUTY CHAIRMAN: I am not
allowing anybody to speak. Will you please
sit down?

AN HON. MEMBER: He has got
permission on the Narmada issue.

o fawrr e : o avfEy, W
F mEadt § oww o3 5 aad wy
e W2 A Agrore ¥ e fafwex
v fedt Fgv §. . . (coEew)

LT i bl s/
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THE DEPUTY CHAIRMAN: Wait a
minute, please. Order, please. I will permit if
you want to speak. I will permit. But please le
me inform the House of what the Chairman
has done. Everybody cannot speak. I feel that
every subject, every Member, is important.
(Interruptions). I am asking the Members of
the Treasury Benches also to sit down
because I have to make.... (Interruption).

o e we o omee g,
T WG gey ey E g9 43 a2
HAL A ATV B ANFC L A S
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THE DEPUTY CHAIRMAN:
Please sit down. Let the Leader of

the Opposition speak. But let me ask them to
keep quit. If he can speak along with the
entire House. (Interruptions). T cannot give
him potection till I ask everybody to keep
quiet. Then I can permit him. (Interruption)
You cannot tell me. Just a minute.

SHRIJAGESH DESAL
(Interruptions).

Madam, ...

T [ ] Transliteration in Arabic Script.

F[ ] Transliteration in Arabic Script.
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At gHouHo wgaifeat (firgie) -
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SHRI JAGESH DESAI; Madam, I do not
have a loud voice. {Interruptions) .

THE DEPUTY CHAIRMAN; T will permit
everyone Let me make certain
announcements. The Chairman has given
permission which 1 have in writing.
(Interruptons).  Mr, Gurudas Das Gupta was
given permission. Smt. Sarala Maheshwari was
given permission. Then,  Shri Lakhiram
Agarwal, Shri Dave, Dr. J. K. Jain, Shri Ram
Gopal Yadav and Shri Ram Naresh Yadav
have been given permission.  And, also, I
have been informed by the Secretariat....
(Interruption) . Just a second. ~ Mr. Yash-
want Sinha has also been given permission by
the Chairman on his written request which
has come in aproper order  also. I have
to  give preference to those  Members
who have been given permission by the
Chairman and then another matter, which is
being raised in the House, can be discussed.
We will alow it to be raised in the House.
Now. Mr. Yashwant Sinha and the other Mem-
bf-rs who want to speak . .. (Interruptions)

SHRI S. JAIPAL REDDY (Andhra
Pradesh): Madam, if the Leader of The
Opposition has risen, he must be permitted
to speak.  (Interruptions)

weawmfa . agt #E FEe =
amawT FE 2
I have given my word. (Interruptions) Mr.
Ahluwalia, please take your seat.
(Interruptions)
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SHRI JAGESH DESAI (Maharashtra) ;

Madam, there was no time allotted for
Special Mentions. (Interruptions)

THE DEPUTY CHAIRMAN: I know that.
The Chairmen has permitted him and I have
to allow him. With due respect of the Leader
of the Opposition, I would like to say that he
will be heard in pin-drop silence I can assure
him. But the Chairman has given him
permission. 1 have got a written permission
for Mr. Yashwant Sinha. Let him speak. I
request every Member to be brief.

faom & Jav (7 fowez ass
=T ATHEAY, ﬁgwa‘rgmgﬁ:tr
aare off AFRA IW AT A ITAT
a’ramnaﬁ%%ﬁqaﬁ'ﬁm*
f zrzw ®E F owr o wifgy ®Y
a’r?-f?r Fr wrwr a8 fagr smar ¥
{w)arg ¢ %3 feey &Y 3
gt Foogrm & ur Ko omrrey
SATAT wg’f 7. .. (Faadw)
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T[ ] Transliteration in Anabic Script.
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SHRI MENTAY PADMANA-
BHAM: Madam, when the Leader of the
House says something, we have been hearing
him. Likewise, when the Leader of the
Opposition wants to say something, we can
hear him. It does not matter whether the
Chairman has given him permission or not.
(Interruptions)

THE DEPUTY CHAIRMAN: Sikander
Bakht Saheb, Iam permitting
you.

FOGRE © T 55 45 ATIY )

oft feerqT e @ w9 TR AW
#1 ForEd |

Lo etsi

T venfa @ &g <& g
qE I ATIH 1 WW AG FET 9
FSFT §THT q57 Sriwg . . . (EHIEIR) |

I will be very happy. That is what I am doing.
What am I doing? I am requesting all of you
to maintain order. I am trying to bring order.
Since morning, what am I doing while sitting
over here? I am trying to restore order in the
House. I am. trying to do what the Chairman
has permitted.  (Interruptions)
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+[ ] Transliteration in Arabic script.
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DR. JINENDRA KUMAR JAIN: Madam,
there is total * in the House.
(Interruptions)

THE DEPUTY CHAIRMAN: Mrs. Alva,
do you want to say something?
(Interruptions)

+[ ] Transliteration in Arabic script.
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%ﬂlﬁlo qqe WT o F )
U WG g T oF www gEEw
g wifgm. . (smEww) @@ owE
9T @ 2 F oafFam #1 0 wEe-
T ZW wifra fFar o L L (srwam)
qEY, ., .. (wwEaer) | . T AT -
AT fear amy L (samw) |

U @ ofw qwr wigr (3%
W) g AN W WA g Al
& S ... (swE)

SHRI S. JAIPAL REDDY: Will you allow

the Leader of  the Opposition?
(Interruptions)...

! oA que sgmfea dq,
L A(=mEEE) . St omAm ey T
g ATE 9@ QR aut | mfEee
fr ag % femeata & oo wg
fasrary &3 =@ & o= s At
A|]AE X FT Ffuw FT @ 2
. (sEa) .

THE DEPUTY CHAIRMAN: Please
sit Jowm, {(Interruptons).... 1 rea
quest, please, (Interruptions) . ..
Please. Mr. Ahluwalia, please sit
down. Please take your seat. (In=-
terruptionsy ... T am not permitting,
(Interruptions) .. Please sit down.
{Interruptions) . ..

3 fyzsw Uy Rigain Niga
TYE 97, I8 Alg TR E R 9 ww
TR ¥ AREN =@l £, F amawr &
TzEq B

THE DEPUTY CHAIRMAN:
Please go back. (Interruptions)... I said,
"Please go back". (Interruptions).. I said.
"Go back".  (Interruptions) ... Isaid,
"Please go back".

(Interruptions) . . . When I am trying to
restore order you try to break it.

(Interruptions) . . . Everybody, sit down.
(Interruptions) ... T said, Pl-ase sit down".
(Interruptions) . . . take your seats. I request

the Members to keep arde- in the
House.
(Interruptions) . ., Please go back

toyour teat. (Interruptions)...

N wwe gFe wEsafedr
wEveaT, nfreay . . (W), 3T
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9T 9 439 H 99 FW I I8 @
g | qfFeEe Y qta 4w g WY
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THE DEPUTY CHAIRMAN:
Please, order. (Interruptions)... I said,
"Please, order". (Interruptions) ...

WY ade QW WEE FMATT | qifF-
A S HE g3 fegmm W
AAT T HTUT WAr 2 a4
Hoged ¥ amm &9 &7 5w g3 WY
qaT H IEH FT W OIE®@ £ 0

THE DEPUTY CHAIRMAN; I said,
"Please sit down". (Interruptions)... I said,
"Please sit down". (Interruptions) ...

=t Famsg wew . gER AviEET
.. (wEuw)

THE DEPUTY CHAIRMAN: I will allow
you. (Interruptions)... Let me keep them
quiet. (Interruptions)... I am trying to restore
order in the House. (Interruptions)... If you
want to speak in disorder I have no obection.
(Interruptions) If the Leader of the
Opposition wants to speak in disorder I have
no objection. (Interruptions) ... I am only
frying to bring order in the House.
(Interruptions) ... T am only trying to bring
order in the House. (Interruptions) ...

5 wan Tao wEeEtten - arfE-
AR AW Eage. . (FTEEW).

o} fawaT @Ew ¢ (TEr WATY
mae Arfgar W swew T2 ¢ fE

F[ 1 Transliteration in Arabic script.
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"Bombay High Court holds
Pawar guilty in Ahmednagar Lok

Sabha election case."  {interrup
tions) .........

qg WEIIY Faa #
w®T wfgar wor § P

——u
F[ ] Transliteration in, Arabic script
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"Upholding the petitioner's allegations,
Mr. Justice A. A. Halbe held Mr. Gadakh
and Mr. Pawar guilty under section 123(4)
of the Representation of the People Act for
making highly defamatory charges against
the candidate in the election,"
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goawafy @ #raq Fgf T gaatsr
I request the Members to... (Inter-
ruptons). Wait & mimute, Let me
allow one person...{(Inierruptions).

= raud. wgeEraar  qofeeary
¥ St W 9T Ww sy 2
{=rarara )

THE DEPUTY CHAIRMAN: Please take
your seats. (Interruptions). Till allow. Go
back to your

T [ ] Transliteration in Arabic script).
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seats. (Interruptions). What is this? What are
you doing? (Interruptions. Go back to your
seat. (Interruptions). Wait a minute.

AN At Swg 9z df3n (smewE)
ELCIIL O S o
{ T )

Just a minute. Mr. Jadhav, please sit down.
(Interruptions) Mr. Ahluwalia, please sit
down. (Interruptions). This is not a proper
way. This is really not a proper way to run
this House. I was trying to explain to the
entire House.. Mr. Sikander Bakht, please. I
was trying to say that the Chairmas has per-
mitted a few things. 1 also promised the
Leader of the Opposition that I will allow him
to say whatever is bothering his mind. I did
not know what was bothering his mind. I must
mention here that the matter which you have
raised, which has appeared in today's
newspapers... Just a minute. Please. Let me
give my ruling. (Interruptions) . You cannot
stop me while I am giving my ruling on the
Leader of the Opposi-etion's point.
(Interruptions). What is this? You stop other
Members to speak. You don't allow the Chair
also to speak. What is this? (Interruptions) .
Please, sit down. Wait a minute.
(Interruptions) .

SHRI S. JAIPAL REDDY: I gave a notice.

THE DEPUTY CHAIRMAN; Just a
minute. Interruptions). Hon. Members, there
is not need to get agitated. (Interruptions).
Mr. Jadhav, will you please allow me to run
this House? Let me control... (Interruptions).
Let me explain it to them. There is nothing....
(Interruptions). This is not a proper way.
(Interruptions). Mr. Ahluwalia, please...
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__ HT ga. ow. sgetear o gwde
T () wwr #fusr
(ag™) =R wwE 9T gEe
FT WE I I9 IoF A5F qEWA
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SHRI S. JAIPAL REDDY: I gavea
notice. (Interruptions).

THE DEPUTY
Please...

CHAIRMAN:

L TR oA A awg wAg A
% WIEA oSt (=aur)

What is this? This is very unfortunate.

R W W TN & @ &
( w=5ua) _
SHRI VISHVIJIT P. SINGH: Madam, I am
amazed at behaviour from that side of the
House. It is very strange.

THE DEPUTY CHAIRMAN; I request the
Member... {Interruptions). Just a minute. I
request the Members to restore order. 1|
understand, there are many issues which are
bothering you and you and everybody. If
these are raised in a proper manner.... If it is a
matter which is relating to the Government, |
can ask the Government to react to it. But if
the matter. . .Just a minute. You don't allow
me to speak. It is very funny that the Chair
also cannot speak. It is very funny. I am
allowing hundreds of Members to speak but I
cannot give my ruling. (Interruptions) .

At T wEgwE o st aeent
% FUT Oy 99§ (sa3aee)

Rw) : wg A W A 2
g (sggum) gu facgw amm 2
(smam)

*Expunged as ordered by the Chair.

THE DEPUTY CHAIRMAN: Just a
minute . . . (interruptions) . . . please...
(interruptions) .. .I allowed you with great
patryice and not only Mr. Gurudjas Das
Gupta, but many otner Members who raised
objection drom both sides of the House. To
me this Houst is equal when I sit here. It looks
to me as if all of you have become an
opposition and I am the only person to defend
myself. This is really very surprising. I only
wanted to tell Mr. Sikander Bakht that I will
permit him. I am not denying you the right.
But the Chairman had given certain things in
writing. If the permission is given in writing
and if the permission which Mr. Jaipal Reddy
or some other Members had raised...
(Interruptions) .. Just a minute... (Interrup-
tions) .. .You had asked for permission and it
was discussed by the hair-man that the matter
regarding the Chief Minister of Mahashtra and
the setting aside of the election of an elected
candidate of the Lok Sabha, first of all. ..
(Interruptions)..  Juts a minute.
(Interruptions) Please, let me say
something and then you are free. You are free
to say it even otherwise. Who stops anybody?
The matter concern a Lok Sabha Member's
election petition. It does not concern the Rajya
Sabha. As far as Mr. Sharad Pawar is concern-
you would say he is the Chief Minister of a
State and so we can raise... (Interruptions) ...

SHRI PRAMOD MAHAJAN: We are the
Council of States... (Interruptions) ...

THE DEPUTY HAIRMAN: Just a
minute... (Interruptions) .. .I will allow you.
Please... (Interruptions)...
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SHRI MURLIDHAR CHANDRAKANT
BHANDARE (Maharashtra): Madam, it
cannot be... (Interruptions) ...

THE DEPUTY CHAIRMAN: I will permit
you to give your legal opinion on this
matter... (Interruptions) ...

SHRI PRAMOD MAHAJAN: Every time
the Chairman permits... (Interruptions) ...

DR. JINENDRA KUMAR JAIN:
Madam... (Interruptions) ...

THE DEPUTY CHAIRMAN: About this
matter, when the time comes...
(Interruptions).. .But let me first observe
what we discussed in the Chairman's
Chamber. .. (Interruptions) . . .

SHRI PRAMOD MAHAIJAN: It was not
discussed. .. (InterruptionsQL..

DR. JINENDRA KUMAR JAIN: No .. .
(Interruptions) . . .

SHRIS. JAIPAL REDDY: Madam
... (Interruptions) ...

THE DEPUTY CHAIRMAN: No, it is a
matter which [ discussed. I said that
somebody was given permission and
somebody has not been given permission. So
I must ay it war. in the widom and the
tradition of this House that it was decided that
the matter is sub judice... (Interruptions) .. .

SHRI PRAMOD MAHAJAN 1t is not sub
judice. It is the decision of the High
Court... (Interruptions) ...

SHRI JINENDRA KUMAR JAIN: It is the
decision of the High Court .. (Interruptions)

THE DEPUTY CHAIRMAN: Again, you
are not allowing me to speak. This is very
funny. Have some patience. I will tell you...
(Interruptions) ...

1993] of Contract by the Railways 318

SHRI S. JAIPAL REDDY: gave a notice in
writing . . . (Interruptions) .. .You are not
permitting me to speak. .. (Interruptions)...

THE DEPUTY CHAIRMAN: You can
speak afterwards. Let me say what our
wisdom is. Maybe you are more intelligent
than what I am. I know that you are more
intelligent than I am. Okay. Admit it. I ad-mit
it. But it was decided that this matter being
sub judice because.. . (Interruptions)...

SHRI PRAMOD MAHAJAN: No it is not
sub jiudice... (Interruptions)...

DR. JINENDRA KUMAR JAIN: No, it is
not. .. (Interruptions) ...

How can I say it? If you like, I can write it
down and send itto you. You can read it
quietly. But I think the House also wants to

s Ty frr vlam o oEwoaT
¥ (waw) v ownW EL ..
(e

THE DEPUTY CHAIRMAN: Let me
finish. .. (Interruptions) ...

a1 33 (wmEam) s PNw TE
s () wm wmEw T

know because in this matter a stay order has
been given by the same court and the same
judge, an unconditional Stay. That is being
informed officially. I don't know if the matter
has been re'ferred to the Suprme Court or it is
going to be referred to the Supreme Court. So
the matter... (Interruptions) .. .Just listen . . .
(Interruptions) The other day there was a
matter.. . (Interruptions) ...
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MUEFTI MOHD. SAYEED (Uttar Pradesh):
Madam, you don't allow any Member to make
his submission ... (Interruptions).. .You don't
allow any Member. Why don't you...
(Interruptions) .. .This is not done...
(Interruptions) ...

THE DEPUTY CHAIRMAN:
A F#EY 1 gwm oA A

I will allow you... (Intrruptions)... Please...
(Interruptions) ...

SHRI MOHD. SAYEED: You don't allow
anybody to speak... (Interruptions) ...

THE DEPUTY HAIRMAN:
sy ) aEET |wF FA0Ad

Mufti Saheb, do you want me to allow him
or not? Would you want me to allow him or
not?... (Interruptions) ...

MUFTI MOHD. SAYEED: This is not
done. This is not done by the Chair. You don't
permit anybody to speak and you make your
comments. Why don't you allow any Member
to make his submissions? ... (Interruptions) ...

THE DEPUTY CHAIRMAN: If I

og 3 1 o TR oW
s |

MUEFTI MOHD. SAYEED: This is not the
procedure You are not permitting him...
(Irtterruptions)...

THE DEPUTY CHAIRMAN: If I permit
him I will have to permit other Members also
... (Interruptions) ...

MUFTI MOHD. SAYEED: You don't
allow anybody. You give your judgements...
(Interruptions) ...

AN HON. MEMBER: We have a right to
argue... (Interruptions)..,

THE DEPUTY CHAIRMAN: All right.
Let the Treasury Benches argue. Let them
argue... (Interruptions) ... The matter was not
allowed. If still the Members want to speak,
then I will allow them... (Interruptions)...

# farm? aer ;. wEw arfgar
7§ 5 (wmaar)

Y N
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THE DEPUTY CHAIRMAN: I will allow
Mr. Jjaipal Reddy... (Interruptions) . You
speak and I will permit someone else also to
speak. I am allowing Mr. Jaipal Reddy. But, I
am not allowing a discussion... (In-
terruptions) I will allow only a very limited
scope. | must also allow someone who wants
to raise the sub judice of it... (Interruptions)

o ged & oqfim o H i &
o s &

T g  AgET S FoudAo
fag, = fdisT = Jar Wi
W7 1 oA fog aw & foar and
FE w7 & fodlow 411 W g
#E &, .. (s

THE DEPUTY CHAIRMAN: Let me tell
you before you speak that the Chairman has
not given permission to raise this matter. If
you are liaising it without the permission of
the Chairman, I do not know that what will
happen to it. You speak and I will allow
others also to speak. But this is without the
permission of the Chairman... (Interruptions).
No, I am not giving permission. 1  also

T[ ] Transliteration in Arabic Script.
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gave my reasoning and the Stone reasoning
the Chair, man had. Under the same rea-
soning, I am not permitting you. But, still, if
you want to make a submission, I will have to
see the record and show it to the Chairman
and see whether it is in order or it is out" of
order... (Interruptions)

[31 MAR 1993]

SHRI SURESH KALMADI: Madam, you
have called Mr. Yashwant Sinha to speak...
(Interroptions),

SHRI S. JAIPAL REDDY: Madam, I
thank you for the opportunity you have given
to me... (Interruptions)

THE DEPUTY CHAIRMAN: Because he
is speaking without the permission of the
Chairman.. .(Interruptions) The Chairman has
not permitted... (Interruptions).

SHRI JAGESH DESALI I have a point of
order... (Interruptions).

SHRIS. JAIPAL REDDY: You
identified me

THE DEPUTY CHAIRMAN: I said that
the Chairman has not given permission ...
(Interruptions)

SHRI S. JAIPAL REDDY: Miadam, you
don't quote Chairman whenever it suits
somebody.

THE DEPUTY CHAIRMAN: No, Mr.
Jaipal Reddy. Please don't make such
allegations... (Interruptions)

SHRIS. JAIPAL REDDY: I am
not making...

THE DEPUTY CHAIRMAN: There was
an objection 'from the treasury benches to
Mr. Gurudas Das Gupta's raising an issue but
bebcause the Chairman has permitted him, I
permitted him against their opposition also
.. . (interruptions)

SHRI S. JAIPAL. REDDY: I gave notice
in the very matter... (Interruptions) . Madam,
kindly permit me if you think that..
(Interruptions').
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THE DEPUTY CHAIRMAN: One minute,
please... (Interruptions) . The Chairman's
permission was given to Mr. Gurudas Das
Gupta. So, in spite of the ruling prarty
opposing it, I permitted him because the
Chairman permitted him and there was a long
discussion. But the Chairman has not
permitted this iff you are speaking against the
permission, it is up to you to speak. It is not in
order... (Interruptions) .

SHRI SURESH KALMADI: How can he
speak? (Interruptions)

SHRI S. JAIPAL REDDY: Are you
permitting me or not?

THE DEPUTY CHAIRAN: No, because
the Chairman has not permitted. The
Chairman has permitted other people. I have
got so miany names here... (Interruptions)

SHRI MURLIDHAR CHANDRAKANT
BHANDARE: I have a point of order...
(Interruptions)

SHRI 5. JAIPAL REDDY: I gave notice in
the very matter. You may kindly permit me

to speak. You change your mind...
(Interruptions) .
st faawT agy ;. wawarfeEr
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T [1Transliteration in Arabic Script.
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THE DEPUTY CHAIRMAN: Mr.
Bhandare wants to say something...
(Interruptions) .

SHRI SURESH KALMADI: Madam, you
have already called Mr. Yash' want sinha. ..
(Interruptions)

SHRI JAGESH DESAI: Miadam, on a
point of order... (Interruptions)

SHRI MURLIDHAR CHANDRAKANT
BHANDARE: I am on a point of order. ..
(Interruptions) .

SHRI S. JAIPAL REDDY: Madam, you
were kind enough to identify me. I do not
know what promoted you to change your
mind.

THE DEPUTY CHAIRMAN: Nothing
promoted me. Nothing prompts me except
that I want to follow certain rules and if
Somebody liaises a point of order, I should
allow him; then, let us see. Mr. Bhandare,
you want to speak from the front?

SHRI MURLIDHAR CHANDRAKANT
BHANDARE: I am asking your permission..
. (Interruptions)

F[[Translitration in Arabic Script.
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THE DEPUTY CHAIRMAN: All right. I
will allow you after he speaks...
(Interruptions) . There is total disorder.
Please let me restore order.

SHRI MURLIDHAR CHANDRAKANT
BHANDARE: Madam, the issue involves not
only a very important question of the
observance of rule of law but also of the
procedure by this august House. You have
said that we can discuss the conduct of a
Chief Minister here. On this, I think I do not
agree.

THE DEPUTY CHAIRMAN: I never said
it. 1 never said it. I want to correct you.

SHRI MURLIDHAR CHANDRAKANT
BHANDARE: I withdraw it...
(Interruptions) ...

THE DEPUTY CHAIRMAN: If you say so
that we are not discussing a matter relating to
the Members of ths other House.
(Interruptions) . . . This is how things are
misquoted. I never said that you can discuss
the conduct of a Chief Minister I said you
would say that we can discuss. I did not say
that. I do not want a discussion on a matter
relating to the States... (Interruptions) ...

SHRI MURLIDHAR CHANDRAKANT
BHANDARE: Therefore, my first point of
order is, we, the Council of States,.
(Interruptions) ...

DR. ABRAR AHMED: Mr. Chairman has
not permitted. Then how can anyone be
allowed to speak on

THE DEPUTY CHAIRMAN: He has that?
... (Interruptions) ...
speak.

SHRI MURLIDHAR CHANDRAKANT
BHANDARE-, Therefore, my raised a point
, of order. Let him first point of order is we.
the Council of States, cannot discuss anything
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which really concerns, the Maharashtra State
Legislative  Assembly, the Legislative
Assembly of my State. The second important
thing is this, let me refer to Section 116(b). It
says that when the operation of an order is
stayed by a High Court or So the case may
be, the Supreme Court... (Interruptions) ...

MUFTI MOHD. SAYEED: Section
of what?

SHRI S. JAIPAL REDDY: What is that
Section?

THE DEPUTY CHAIRMAN: What are
you reading from? What is that book?

SHRI MURLIDHAR CHANDRAKANT
BHANDARE: This is Representation of the
People Act according to which we are all
elected. This says when there is a stay there is
no order at all. The order stands stayed in
terms of this provision. Today there is a stay
order given for six weeks. I do not want to
stand on technicalities. Every day we

say,

;w TEO-Th AR A gH e
1

I think this is not a matter either of public
morality or legality. I think there is a recourse
to law. As of today, nobody is disqualified
because of the provisions of Section 8(a) of
the Representation of the People Act.
Therefore, I think it is totally wrong for any
Member... (Interruptions).. .

Feaaml s ANk 1 ()

This is not proper that you do not allow
Members to speak.

SHRI MURLIDHAR CHANDRAKANT
BHANDARE: It is, therefore, totally wrong
for any Member to discuss this either on the
ground of morality, or legality or on the
ground of the functions of this House. There-
of ore, I reouest for your ruling and this issue
must be put an end to immediately and
nobody else should be al-*wed to discuss,..
(Interrupions),

[31 MAR. 1993]
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SHRI S. JAIPAL REDDY: You kindly
hear me, Madam. I am on a point of order.

THE DEPUTY CHAIRMAN: You
cannot... (Interruptions)... You are not in the
Chair... (Interruptions) ... It is a matter which
comes tinder Section 116(b) (3) of the
Representation of the People Act. Keeping
this in view, the Chairman, in his wisdom, did
not give permission to raise this issue. If the
permission was granted and it was in order. I
would have permitted you to speak. When it
is not in order and if you speak. .. (In-
terruptions) . ..

SHRI S. JAIPAL REDDY; You have
permitted me. Let me respond to his point of
order. Let me respond to his point of order.

THE DEPUTY CHAIRMAN: The matter
is sub judice because the matter is not final. It
is still there. It can be challenge in the
Supreme Court.

SHRI SIKANDER BAKHT: I am talking
about the finality of the order. We are only
saying that once he is held guilty, he has no
moral business to continue as the Chief
Minister.

SHRI S. JAIPAL, REDDY: Let me respond
to the point of order of Mr. Murlidhar
Chandrakant Bhandare. He has raised a point
of order. You gave oermission to him. You
also permit me to respond tor his point of
order.

THE DEPUTY CHAIRMAN: Do you
have a point of order?

I will permit you.

FF F, IR Dwa A mEr
TR TTET 1

It is point of order, I am permitting.
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SHRI S. JAIPAL REDDY: I consider
myself very lucky because I am at least
permitted to speak in response to his point of
order. Mr. Bhandare has referred to the stay
order. In my opinion, it is not relevant. Let me
draw your attention and the attention of the
House to the judgement of the High Courts
Auran-gabad Bench.

THE DEPUTY CHAIRMAN: You cannot
refer to it if it is out of order.

SHRI S. JAIPAL REDDY: I am referring
to the point of order.

SHRI SURESH KALMADI (Maharashtra)
: Madam, the full judgment has not come and
it will come only On Monday or Tuesday. So,
how can we discuss it?... {Interruptions)...

SHRI S. JAIPAL REDDY; Madam
I am referring only to the operative
part of the  judgment..  {Interrup
tions) ...

SHRI SURESH KALMADI;
he cannot produce
(Interruptions)...

Madam,
any document...

SHRI S. JAIPAL REDDY: Madam, these
people do not know where their interests lie .
.. (Interruptions) ... They do not know
really where interests lie... (Interruptions) ...

THE DEPUTY CHAIRMAN: Mr.
Murlidhar Bhandare has referred to a section
of that Act and you challenge that. .
(Interruptions).. .He quoted a section...
(Interruptions) You challenge that...
(Interruptions) ... If it is in order, nobody will
stop you. If it is out of order, I will not permit
it... (Interruptions) ...

SHRI S. JAIPAL REDDY: Madam, section
116 does not apply here... (Interruptions) ...

SHRI SURESH KALMADI; The full
judgment has not come It is going to come
only on Monday or Tuesday. So, how can he
talk about that mat-

o
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ter? ... (Interruptions) .. .The
judgment is awaited only on Monday or
Tuesday... (Interruptions)...

full
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THE DEPUTY CHAIRMAN: Order,
please. . . (Interruptions).. .Order, order,
please... (Interruptions) . . . Please do not
make any unnecessary comments. I am not
allowing them to go on record..
(Interruptions)... Any unnecessary comments
are not going on record... (Interruptions) ...

st Wt 9w [T W gare
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SHRI S. JAIPAL REDDY: Madam, you are
not allowing me... (Interruptions). Madam,
you are not allowing me,. . . (Interruptions). .
. Madam, you are not allowing me to respond
to the point of order raised by Mr.
Bhandare... (Interruptions)

THE DEPUTY CHAIRMAN: You better
formulate it quickly because I have to adjourn
the House for lunch.

fastAw @en g a7 2
We do not have

; much business.
(Interruptions) ...
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THE DEPUTY CHAIRMAN; It is not so.
There are very many important matters lying
here...  (Interruptions) .because the
agreement was that as long as we had to
finish any financial business., we were not
going to have the lunch hour... (Interruptions)

mre AfaY, T AT @ Pl AT
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SHRI S. JAIPAL REDDY : Madam the

point or order raised by Mr. Bhandare is not
relevnt in this context. .. {Interruptions) ...

SHRI SUSHILKUMAR SAMBHAIJIRAO
SHINDE (Mabharashtra): Madam, on the
decision of the Deputy Chairman there cannot
be any point of order... (Interruptions) .. .On
the point of ordar raised by Mr. Bhian-dare,
you have given your decision and there
cannot be any point of order on that...
(Interruptions) . . .

THE DEPUTY CHAIRMAN: I am only
saying that the Chairman has not permitted...
(Interruptions) ...

SHRI SURESH KALMADI: Madam, the
High Court itself has stayed it. How can they
discuss it? ... (Interruptions) .. .The High
Court itself has stayed it... (Interruptions)...
how can they discuss it? It is going too far...
(Interruptions)...

THE DEPUTY CHAIMAN: Mr.
Murlidhar Bhandare referred to a
section of the Act and said that this cannot be
mentioned. Thatis what he referred to...
(Interruptions)...

SHRI S. JAIPAL REDDY: Madam, I am
not being allowed to respond to the point of
order of Mr. Bhandare. .. (Interruptions) . . .

THE DEPUTY CHAIRMAN: Please let
me restore order in the House...
(Interruptions)...

SHRI S. JAIPAL REDDY: As a protest
against the obstructionist tactics of the
Congress (I), we stage a walk-out.

[At this stage, some hon. Members left the
Chamber].

THE DEPUTY CHAIRMAN: The House
is adjourned tor lunch till 2.30 p.m.

The House then adjourned for
lunch at thirty-one minu-tes past
one of the clock.

[31 MAR,
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The House re-assembled at thirty-three
minutes past two of the clock.

[The Vice Chairman (Syed Sibtey Razi)
in the Chair].

THE VICE-CHAIRMAN (SYED
SIBTEY RAZI): Chairman has given
permission to certain hon. Members
10 speak. So, I am calling them. I
would request Members to take the
minimum time,  Shrimati Sarla
Maheshwari.

# « fam wam @, WA
qefrmw dfad, qiEz WrE WISK
wEig 7 wwel  Tfums afd

THE VICE-CHAIRMAN (SYED SIBTEY
RAZI): There is no permission for point of
order.

st wa {ya wtaq : X 9%
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THE VICE-CHAIRMAN (SYED SIBTEY
RAZI): We are not discussing the routine
business. I am calling certain Members who
have been given permission by the Chairman.
You can raise a point of order if the Members,
who is speaking, goes out of order. You can't
raise a point of order in the beginning.

RE  RESIGNATION ..BY SOME
MEMBERS OF THE AIR TIME
COMMITTEE
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